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1. From the. Commlssuoner of Geology & Mmlng letter dated 8 8 2913 f -

addressed to-the: Prlnclpal Secretary, Industries Department
FoRA KK
ORDER:

The Commissioner of. Geology & Msnlng iri -his letter ﬁrst read above has -

informed that a-report dated. 6.8.2013 was recewed from.the’ District Collector,

Thoothukudi district informing that inspections of some of the-leased areas for
mining and minerals - Garnet,

undertaken and that instances of large scale illicit beach sand- mining has. been .
detected in respect of some of the mining leases granted in Thoothukud}:

district. The District-Collector has also reported that detailéd-field- mspectlons' &
may be undertaken by Special Team - con5|stmg of. the departments of',_ ‘
Revenue, Police; Environment and Forests, Geology & Mmmg in: connectlon; '

with the illicit mining of -beach minerals by various lessees.

The Commissioner, Geology & Mining has recommended that tn wew of

the report of the District Collector, a Special Team may be formed by the
Government .consisting of officers from the departments of ‘Revenue;
Environment and Forests and - Geology & Mining. to inspect the: mlning inall the

leased areas of Garnet, Iiménite and Rutile In Thoothukudl District. -as. per:
section 24 of the Mines and Minerals (

1957. The Commlsslone.r of Geology & Min
completion of the inspection by, the Special Team,.
of these leases. ‘may be:.directed to be stopped: 1
Commissioner of Geplogy. &, :Mining ‘has also-rec

Director (Mines), Thoothukud! may be cllrected to stop forthWIth ‘thexssi;
of permits to- transport the mlnerals . ‘

Iimenite and ‘Rutile In: the dlstrlct were”

Development and Regulatnon) Aty
Ing has recommended that til.the ~ .
mining operatlons In: respect g A
0. facllitate: inspections.” The '
ommended that the':Assistant S
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n of the

nt after

e.Co mmissloner

ca reful

examina on: of
of Geology & Minin




The District Collector, Thoothukudl,

Copy to: .

The Additional Chief Secre
Commissioner of Revenue A

The Additional Chief Secretary,
Chief Minister, Chennal-9. -

The Principal Secretary/Secretary -II'to Hon
The Principal Secretary/ Secretary -III to-H

Special Personal Assistant to Minister (
Special Personal Assistant to Minister (

SF/SC

tary to Government /. =
dministration, Chennal-5 15,
ry/ Secretary - Lto Hon'ble

‘ble Chief Minlster, Chennai-9, -
on‘ble. Chief Minister, Chennal-9.

Industries), Chennai=9.
Revenue), Chennai-9,. -

/[Forwarded by Order//

S - %-i’"}'
e
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, Aesrgagr'
Mines and Minerals - Mining Lease = Speclal Team to Inspect the Iease areas of

major minerals like Garnet, limenite- and Rutlle, etc. In Tirupelvell, Tlruchlrapalll,
Kanniyakumari and, Madurai Districts - Ordets - Issued

i o ot o

G.O.(Ms)No.173 ' . - . Dated:17.9.2013
Read' B '--.J,_f i !

1. From the Commissioner of Geology and Mlnlng letter dated 8. 8_2013
addressed to the Princlpal Secretary, Industries Department 3 :

2. G.0.Ms.No.156, Industries (MMD.1)Department, dated 8.8, 20117 5 2,013 ,

3, From the Commissioner of Geology and Mining: letter: dated -17. :
addressed to the Prlnclpal Secretary, Industrles Department

*****
ORDER:

In the G.O. second: read above a Special-Team headed by Thlru Gagandeep
Singh Bedi, IAS, Secretary, ‘Révenue Departmient was coristituted to; inspect and

verify in terms of  Section” 24 of Mines and Minerals (Development and ,
Regulation) Act, 1957, whather there is illicit mining by the 6. Iessees of_--
minerals - Garnet, IImenite. and Rutile in- Thoothukudl District.

2. Now, the Commlssmner of Geology &, "Mining ln the referente )
third read above has lnformed that at present:52 |eases in Tlrunelvell Dlstrlct

11 leases in- Truohlrappalll Distriet, 6 leases in’ Kannlyakumarl District and. -

2 leases in Madurai district totally 71 leases have been granted to" prlyate partles =
to mine major minerals.like Garnet, Iimenite,. and: Rutlle, etc inTamil- Nadu. -
The Commissioner, Geology & Mlnlng has requested that in ‘Grder to have a
comprehensive assessment of the mining of- major minerals like. Garnet, Ilmemte
and Rutile, etc in Tamil Nadu, the Special Team headed by Thlru Gagandeep '
Singh Bedi, IAS, Secretary, Revenue Department cons ftuted - ‘under . .
G.0.Ms.No.156, Industries Department, dated. 882013 may: be ‘directed: tg. -
inspect leases granted to- private . partigs- in Tirunelveli, - Tlruc ] pall-l;,-f.'.'
Kanniyakumari and Madurai Districts: also.where the mining operatlons of ma1or -
minerals like Garnet, Ilmenlte and Rutlle etc are undertaken ' ' '

3. After careful examination of the recommendation of the Comrnlssmner of

Geology and Mining, in-order. to-have a.com
of major minerals like Garnet, Hmenite a
Thoothukudi the Govemment have decided-

+ The Special Team headed by Thiru Gagandeep Singh Bedl IAS Secretary, ol
Revenue . Department constituted  In .. G:0: Ms. No 156 - Industries
Department dated 8.8.2013 Is. directed to in

spect and. Verlfy in terms’of 3
Section 24 of Mines and:Minerals (Developme
whether there Is lijcit- mining of major mine

prehensive assessment of-the: ‘mining.,

nd Rutlle, etc in. dlstrlcts ether than
as follows:. -~ . T

rals like Garnet,allmenlte and )

nt and Regufetlon) Al:t 1957, L
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' report to the Government exped|t|ousiy

& The Pr[nchal-.Secretary[ > e.’

i Kanmy,akumari and ‘Madurai Districts: The:spec
_ _.off‘cers from the. departments of* Revenue :

_-Secretaries to. Covernment

- o5 “Thie. Sp‘éc&a] Team shal! exero[se all the power_s._e
""»_'__Mmes and Minerals (DeveIOpment and-Regjation

: jjThe,‘Distrlct Collectors of - Tlrunelveh, Truelalraoalh
~:Maduraj ¥

_-mlher s like Garnet Ilmenlte and Rutlle_.-

-transport permlts of ajor. minerals ike:Ga
. with” respect to the [eases - granted to:
ok d;strlcts till the mspecﬂons are. completed

o e SN

Rutile, .etc. m leases granted to pnvate partles Jn }“. | e veli

eofogy & Mining: The: Team members wIH 'be‘f

Awilk “issue’ proceedings: dirécting>‘all: ‘private

.'are drrected to' ‘tOp

b

, The Spec1a] Team is. dlrECLEd to complete-. gunspectior .a'nd_-__s-ubmit;i_ts f

,,,,,

‘(BY ORDER OF THE

1 Fcrests

.........

‘to | i ‘of -REvenue .

__Qpl__ .
‘The Addltlonal
Admln!stratlon Chennai
The Addlt!onﬁal Chief Se

Chref Secretary to Gov rnment

.Ch

ennat-9. .

The Pr!ncipal Secretary

gpliPAfo! Mimster‘ (TndUStr'es )




3 ‘MR:GAGANDEED, SINGH; BEDI, mé’

"m:aumr,vmr.x nrsrnxm AN
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[1"3 FE‘I’ITIONERS IN ALL THE
PETITIONS ]

1 THE STATE OF . wmmmu
REP BY THE SECRETARY T0. Govmﬁnwmt
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2 THE spm C‘O!'MI‘!‘.EEE AEPQIN‘IBD ,
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MINING,[PETITIDNER IN MP.NO.2/2015
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F i B IN WA.NC.1169/2015)
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; :i‘ ;: e g Ne

[ RESPONDENT IN MP.1/2015 )

1 mmswom smxsm 1NDTA EVT B
NAGER, swspusu DAVI, IN WA.NO.1168/2015)

BEP BY ITE GENERAL MA
HO.34/46, MGR ‘ROAD, KAI.AKBHE‘I‘EA comw,.

BBEM NZ\GAR CHENHL‘I 0

2 D.DHAYA DEVADAS [z nésponnm IN ALL THE PETITIONS)

AW 0099330




[RESPONDENT TH MP.2/2015

.

R, y | WA.NO.1169/2015)

“ém“ﬂﬁmﬁ:ﬁmwsm DISTRICT: . |
PISAIYAN ing that in the CLrcumstances stated thersin ang
. Pe;ﬁ;zgﬁrgﬂg' therewith the High Court will b‘_"?‘-l.“g“_.d'
) the'a ant gtay the' operation of the common order dated

-%15? Dm:d?nin ¥ No.16716 of 20141(‘,;%1} zgigyo;xs{zo:s; pending
gggﬁiﬁl of the above writ gppgal‘{ln W--lj /208 )_a‘ d

A g o ok ‘ order dated
g 3 t stay the opsration of f:hg_ comn_ order :
/073005 mads in §¥ NO.19641 of 2014 (in MP.No.2/2015 ipeiing
cziispos"al of the above writ zppeal(in _TI&.:I&S_Q/ 2015) F’B’?F’Bﬁ'tl?e ¥.

:  These petitions coming on for orders upen perusing
the gz:giions and tgé respective - affzda)::itg flled S AR I:‘gpﬂgf?;;
thereof and upon heating the .arguments. of M/ S.ALSDHB i
essisted by M/E.I.N.RAJAGOPATAN, ~HPL GOV PLEADER on behalf o g
petitioners in ‘esch the petitions and of M/8.SRINATH SRIDEV i
Advocate for 1™ Respondent ‘and M/8 BL?&RMrﬁdvocate for -
Respondent “in all the petitions: the: court made the Tollowing
order:-. i - vopREE

£.Srinath  spideyan, learned

g .

Notice whiol' is accepts rideyan: .
elvaraj, lesrned Gounsel for

counsel for respondant No.
' respondent Wo.2. =

LN o

Rejoinder, if Ghy, be Filsd:

2L ¢ h9 ”e"tdatﬁi‘  tha y 18

atayed.

A0 sk
e

i My
LA

e

':‘“'895??5#‘3&@;‘?13iﬁﬁqéiﬁ_t:aj; { Btetistics / C.5-)

- HLgNICOUrE, | Madras - 600 104.
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TO :
1 THE SECRETARY TO GOVERNMENT

THE STATE OF TAMILNADU INDUSRIES: DEPARTMENT,
FORT ST.GEORGE, CHENNAI

2 TRE CHAIRPERSON,
THE SPECIAL COMMITIER APFOIHTED

UNDER G.0.MS.NO.158, PORT ST.GEORGE:
CHENNAI

3 THE DISTRICT COLLECTOR
TIRUNELVELI DISTRICT

4 THE DISTRICT COLLECTOR
TUTICORIN DISTRICT

5 THE COMMISSIONER OF GEDLOGY AND H:NING, .
CHEPAUK, CHENNAI ;

+2C.1C. to EBPL GovT PﬁEAhER, Sr;NﬂB 12053 E 12059 :
- | Order

P Nos.1 & 2 of 2015

, IN wn.xos 1168 :1116912015
' $1z/nafzois

‘‘‘‘‘‘‘

copies of the Intntiﬁ%Orderz+inf&hzs ﬁnrmat ﬁga
RA 17!08/2015 : L

‘":Fron 25 2. 2001 the Reg;at;y if issuing’ certifled

[ Lo




WP No.1592 of 2015

The Hon'ble The CHIEF JUSTICE

and
The Hon'ble Mrs Justice PUSHPA SATHYANARAYANA

G.Victor Rajamanickam
21, Shanthi Nagar, Pillayarpatti Post,
Thanjavur District.

Vs
Union of India,
Rep. by the Secreatry to Government,
Government of India, Ministry of Mines,
d Wing, 3rd Flr, Shastri Bhavan, New
Delhi-1. and 22 others.

The petitioner has affirmed an affidavit on 28.01.2016 tendering an
ungualified zpology for not disclosing the material facts which have been set
out in the affidavit filed in support of the writ petition and seeks leave to

withdraw from the proceedings.

2. We accept the unqualified apolegy, cautioning the petitioner to be
careful in future and permit him to withdraw from the proceedings.

3. We weould like to satisfy ourselves over the matter in issue and thus,
direct the present writ petition to be converted into a suo-motu proceedings.
4. We would also like to implead the Companies viz., M/s.Southern
Enterprises, M/s.Indian Garnet Sand Company Private Limited and M/s.Grace
Minerals, represented by Mr.Dhaya Devadas, No.1/520, 7th street, Veerabadra
Nagar, Mambakkam Main Road, Medavakkam, Chennai-600 100, which were being
advised by the petitioner as respondent Nos.24 to 26.

5. Let notice issue to the newly impleaded respondent Nos.24 to 26,
through Court process returnable on the next date with a direction that

_®

requisite counter-affidavits be filed within two weeks of service of the notice.

6. If any other respondent wants to file the counter-affidavits, let them |

file their counter-affidavits.
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The learned Seniocr Counsel appearing for respondent Nos.8 and 22, on
instruction states that there is no Monazite mining being carried on at all by

the said respondents.

8. A three page note be kept ready for our assistance by the respondents

S. Since the petitioner has now withdrawn from the proceedings, we appoint

Dr.V.Suresh, Advocate (Cell No.9444231487 and Landline No.044-25352459) having

office at Hussaina ‘Manzil, 3rd Floor, New No.255, 0ld No.123, Angappa Naicken

Chennai-600100 as Amicus to assist us in this matter. A complete set of

Street,
paper book be supplied to the learned Amicus by the Registry.

10, Eist on 15.03:2016.

[CT] [P S M J]
28/01/2016

bbr
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All 3 belong to

8 | VJAYAPATHI ¥ |y Mingrals 1 0.05 1,000
' All 3 belong to
1 2626 | 4,81,300
9 | THIRUVAMBALAPURAM | 3 T Kfigra | 48
THIRUVAMBALAPURAM, |
10 | VIJAYAPATHI & 1 | V.V.Minerals 1 13.61 l 2,21,148
KOODANKULAM ;
TOTAL 52 . 0 38 412,99 | 90,29,838
L I
LESSEE-WISE DETAILS OF ILLICIT MINING IN TIRUNELVELI DISTRICT
EXTEN _
NO. OF- T OF QUANTIT
b LEASES Y OF
NAME OF THE VILLAGES i ILLCIT [ oo
LESSEE iyl LEASES | WHERE | o
GIVEN | ILLICIT NIN |\ ANING
MINING b (MT)
(Acres)
BEACH SAND |
MINERALS KUTTAM 9 8 65.43 : .24,73,575
COMPANY
TRANS
WORLD KARAISUTHU e : f ours
GARNETPVT. |UVARI i 2 21,80,484
LTS,
KARAISUTHU
UVARI,
KARAISUTHU
PUDUR,
- LEVINJIPURAM,
o IRUKKANTHURAL 27 17 183.73 | 33,62,799
MM KOODANKULAM,
CHETTIKULAM,
VIJAYAPATHI &
THIRUVEMBALAPU
RAM ' !
K. KARAISUTHU A 1 :
THANGARA] | PUDUR 4,74 | 76,800
KARAISUTHU
M. RAMESH 1 1 6434 |
PUDUR 34 | 9,36,180
TOTAL 52 38| 41299 f 90,29,838
i i




68.

“SUNMARY OF ILLICIT MINING IN KANNIYAKUMARI DISTRICT
SL. NAME OF THE | EXTENT OF | QUANTITYOF TLLICITLY
NO.  VILLAGE ILLICIT MINING | MINED MINERAL
| (ACRES) (MT)
- -
1 LEASE-1, 0.75 8,110
. AZHAGAPPAPURAM
: T
> LEASE-2, 2.42 39,116
AZHAGAPPAPURAM
s (L. -
3 LEASE-3, 0.88 7,190
* KANNIYAKUMARI
TOTAL 54446 -

1 4.05

e

3. FINDINGS OF THE TUTICORIN[IHOOTHUKUDI REPORT

3.47

have beer_x noticed in 3 out of the 6 lease

The Special Team concludes that the instances of illicit mining

s. For the remaining 3 sites, there are

instances of the lessees getting transport permits without doing mmmg of BSM

<0 as to use these elsewhere and possibly in areas of illicit mining.

3.48

\MT for the 6 lease sites in Thoothukudi.

total area 0 66.18 Ha to a extent of 10,29,955 MT.

3.49

Transport Permits have been issued for a total of Rs 8,46,500

Nlicit mining has been noticed over a

The mining lease in Véippar I village has also been granted

with license to mine and handle monazite mineral. However, the records for the

monazite separated and stored is not available.

3.50

Commercial Department.

Lease holders have not fully reported turnover to the




.

69
SUMMARY OF ILLICIT MINING IN THOOTHUKUDI DISTRICT :
S.NO. | NAME OF LESSEE/VILLAGE | AREA QUANTITY (MT)
- ILLICITLY
MINED (HA)
1. |VVMINERALS/VAIPPAR | 32475 5,58,450 ‘ i
D, INDUSTRIES MINERALS (P) [ 0.99 12.875 ;
LTD/
VEMBAR/PERTYASAMYPURAM
3, INDIA GARNET SANDS CO.|32.715 {4,58,630
LTD/PADUGAPATTU ' |
TOTAL 66.18 10,29,955 ]

XL REPORT 10: JOINT INSPECTION REPORT OF MINING LEASEHOLD AREAS OF
TIRUNELVELI, KANYAKUMARI AND THOOTHUKUDI FROM 24.04.2015 TO
27.04.2015 BY REGIONAL OFFICE OF MINISTRY OF ENVIRONMENT
3.51 This inspection was conducted pursuant to directions by the Director

of Environment and Forest, Government of India, New Delhi. This report has
recorded that V. V. Minerals has complied with all requirements of MMDR Act
and Rules and indulged in no illegal mining and has also complied with
Environmental Clearances.

3.52 It is pertinent to point out that the Principal Secretary to the
Government of Tamil Nadu in his counter dated December 2016 has
categorically stated that this report has not been authorised by the Government
and hence it should not be taken on record.

3.53 The Government of Tamil Nadu has stated that it could not have
been possible for the Joint Inspection team to have conducted a detailed study
on illicit mining of Beach Sand Minerals in 4 days. It is stated that the
government does not accept this report‘ as they have already constituted a
special team headed by Mr.Gagandeep Singh Bedi IAS and the report has also
been submitted to the Court, The counter has also pointed out that the findings
of the Joint Inspection team that the mining lessees have obtained licenses from
AERB and mining has been carried out as per approved rmnmg plans is not

supported by any documents, The Report has stated that all royalty has been
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No. 1716] NEW DELHI, MONDAY, JULY 11, 2016/ASADHA 20, 1938
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[ H. 1/16/2015-TH. VI]
IR iU, AW FiEg
MINISTRY OF MINES
NOTIFICATION
New Delhi, the 11th July, 2016

S.0. 2356(E).— In exercise of the powers conferred by section | 1C of the Mines and Minerals (Development
and Regulation) Act. 1957 (67 of 1957), the Central Government hereby makes the following further amendments to the
First Schedule of the Act, namely:—

In the First Schedule, in Part B, after entry 11, the following entry shall be inserted, namely:—

“12. Beach sand minerals, (hat is, economic heavy minerals found in the teri or beach sands, which include
ilmenite. rutile, leucoxene, garnet, monazite, zircon and sillimanite.”.

[F. No.1/16/2015-M.V1]

R. SRIDHARAN, Addl. Secy.
3461 GI/2016

Uploaded by Dte. of Printing at. Government of India Press, Ring Road, Mayapuri, New Delhi-1 10064
and Published by the Controller of Publications, Delhi-110054.
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W ABSTRACT |

Industries - W.P.N0.1592 of 2015 fi
W.A.N0s.1168 and 1169 of 2015 f
Interim orders passed by the Hon'

led by Thiru G. Victor Rajamanicksm and
led by the Government of Tamil[Nadu -
; ble First Bench of Madras High Court on
11.1.2017 - Formation of Special Team for estimation of the stock of Beach
Sand Minerals kept in various places in Thoothukudi, Tirunelveli and
Kanniyakumari Districts - Appointment of Thiru,Satyabrata $ahoo, 1.A.S., in
the place of Thiru Mahesan Kasirajan, LA'S., as Head of Special Team -
Orders - Issued. . ,

Industries (MMD, 1) Dgf;artmen‘t .

G.0.(Ms) No.41 | Dated:7.4.2017
Bl psusitgmeur gy et 2048,

gIsT(pdl suHLLD UGl 250 mmeir

Read:

- 1. Orders of Hon'ble High Court of Madras dated 28.1.2016 in
W.P.No.1592 of 2015 filed by Thiru G.Victor
Rajamanickam.

2. Orders of Hon'ble High Court of Madras dated 11.1.2017 in
W.P.N0.1592 of 2015 and in W.A.N0s,1168 and 1169 of
2015 filed by the Government.

3. G.O.(Ms) No.29 Industries (MMD.1) Department dated
25.3.2017.

4. From Thiru Mahesan Kasirajan, 1.A.S., Commissioner of
Sugar, letter dated 31.3.2017

5K 3K 3K 3K o 3K K % 3 K K

ORDER;

In the Government orde;' third read above, orders were Issued among
others for the appointment. of Thiru Mahesan Kasirajan, 1.LA.S,,

Commissioner of Sugar as head of Special Team for assessment of stocks
i

(R.T.O

Scanned by CamScanner




. ilhe

. _of-Beach-Sand-Miner

o omrtots—piaC
alg-in—various™P 14 of Mines and MinEraé

_ ton 23 (B)i b
ar Dldstggtsulgggﬁ; 'S,::i' 1957 In accofdance Wélhzthe orders
‘court of Madras dated 11,1,2017:In W..N0.1592 of 2015 o
68 and 1169 of 2015. e us
e, Thiru Mahesan Kasirajan, LAS,T
abov his inability to effectively take yp ;

1 . 3p

ment, after careful examilnation: declded to relieve
!

' 3 di |
Third Mahesan Kasirajan. 1.A.S., as head of Speglgl Tﬁz:‘;l;:\,?nbtitu:gmilgat&il
Government - orders third read above an

' ; i~q Director, Tami"
: , 1.A.S., Chairman and Managing ector, Tam
Thi Sy ecin cation (TIIC); Chennal (Batch.1997) in

Nadu Industrial Investment Corpoi | e S
the place of ‘rhiru Mahesan Kasirajan, AS Commlbsro[;ie;cfofr 1L_Jé}mr||

' Corporation WIll: _
Nadu Industrial Investment Corp : pidonifhesss olaces of

assessment of stocks of Beach Sand Minerals |

Thoothukudi, Tirunelveli and Kanniyakumar Districts under section 23 (Fj),.ir
' d Regulation) Act, 1957 as the

! of-Fhpothukudi;-Firunelvall. 5

Kanniyakum
(Developmen
Hon'ble High
in W.A.Nos.11

2. In the letter fourth read
has stated of certain personal reasons for

this assignment.
3, The Govern

24 of Mines and Minerals (Development an '
Head of Special Team constituted in the Government orders third rea
above. | p
M

. (BY THE ORDER OF GOVERNOR) !

. ATULYA MISRA |
_ PRINCIPAL SECRETARY TO GOVERNMEN.

To '

Thiru Satyabrata Satioo, I.A.S.,

Chairman and Managing Director , .
Tamil Nadu Industrial Investment Corporation,
692, Anna Salai, Nandanam, '

~ Chennai - 600 035.

Thiru Mahesan Kasirajan, I.A.S.,
Commissioner of Sugar,

690, Anna Salai,

Chennai - 600 035

The Secretéry,
Ministry of Mines, , 0
Government of Indla, '

Shastri Bhawah, Dr. Rajendra Prasdd Road, New Delhi - 110 001.

e e : [ S PR B IEREE . IR AR



he secretary,
epartment of Atomic Energy, '

nushakti Bhavan, Chatrapati Shivaji Maharaj Marg,
= ymbai - 400 001.

e Principal Secretary/Commlssioner of Survey and’Settlement,

hepauk, Chennai - 600 005,

-

he Chief Commissioner of Customs and Excise and Service Tax,

6/1, Mahatma Gandhi Road,
‘hennai - 600 032.

he Director General of Police, Chennai 600 D04,

he Commissioner of Geolog?y and Mining, Guindy, Chennai -

. hri Ramesh Kumar,
lead, Beach Sand and Off-s hore Investigations,
lmrng Regulatory, AMD, Begumpet, Hyderabad - 500 016

hri Soumen Sinha,
cientific Officer - F,
tomic Energy Regulatory Board,
epartment of Atomic Energy,

nushakti Bhavan, Chhatrapati Shivaji Maharaj Marg, Mumbai -

he District Collector, Tirunelveli
he .District Collector, Thoothukudi,
he District Collector, Kanniykumari. :. '

he Assistant Commissioner of Customs
uticorin/ Tirunelveli Districts. '

// Forwarded by order //°

{“f '7\ i
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400 001.
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Part B: Company-wise Analysis
1. Analysis of Stocks of M/s VV Minerals, R-8/22

. 17.As regards the stock found with M/s V.V. Minerals during the
inspection by the Special Team, the réport states that as against the
declared quantity of stock of 42,11,032.85 M, the Special Team found 2
t°t.31 of 33,77,391.005 MT of stock; This amount was in turn divided as

follows:
" Category Quantity -
. o (in MTs)

Raw Sand ' 130,36,290.685
Semi-processed sand ‘ - 7,23,034.62
Semi-processed mineral enriched with Ilmenite 400.05
Garnet 69,609.25
Iimenite ' |- 44,253.098°
Zircon v 2,994.7
Rutile. ] 809.3
Total 38,77,391.005

(Source: Page 32, Special Team Head Report).

18. As previously stated, the above rﬁgures do not seem to reflect the
. quantification of the stock by minerals, based “on the results of the
. rmneralogmal analysis. We therefore turn our attention to a detailed
analysis stock-wise and rruneral wise, based on the mineralogical

analys1s report submitted by AMD. - -

Quantity of Monazite that can be obtained from samples classified as

‘Processed Minerals’

19.In all, out of 19 samples classified as Processed Minerals, 5 samples
were found to have monazite content > 0.25% Monazite equivalent, the
prescribed threshold value as stipulated by AMD, beyond which
exports were not permitted.

20.The 5 samples are those having Sampie Numbers TTk/ 2, TTk/ 3, and
TTk/ 4 stocked in Mullakadu and. TTk/38, TTk/ 39 stocked in
Serndamangalam are containing Monazite content more ' than the

prescribed concentration of 0.25% Monazite equivalent.

——
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W.P.No.1592 of 2015

M. SATHYANARAYANAN,J.,

AND
N. SESHASAYEE,].,

(Order of the Court was_pades

VA SATHYANARAYANAN J.))

s-‘: l I‘
|s§batch‘ of“?cases”’ aFe gpi
-ed AmICUS Cursae

Arguments @
%*@.«-r»g
and Dr.V. Sf&% e
orise

his submisgg
§ O

agn since 09.07.2018

suo-motu procee

“Monozite”. However, the®sa IS strongly opposed by

Dr.V. Suresh, learned Atzn ?"g ‘-é. Well as Mr.Selvaraj, who

appears for one of the respondents viz.Dhaya Devadas (R.26) in the

o
¥

suo-motu writ

u'lwww.judis.nic.in
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2

) to be decided is, whethe
3 Therefore, the\lssue: " the Dresent‘
vers only one of the Beach Sang Mine
|

suo-motu writ petition €O

namely “Monozite".

_matesials.placed before this Coyp Woulg

mﬁ W@ﬁm

e/ it petition
2} -
ﬂgs ne of the
For issuance

illegal beach

g ”“*r
ne \'@E‘? S Cay has taken note of the fact

\Nadu issued G.0.Ms.No.156; Indust™

é}g T%m headed ¥

LAs,, Secretary, Revenue Departme

Thiru, Gangandeep S'“ghBech

t0 inspect |
eaSeS r
granted tq Private parties for mining major minerds

h .
tthIwww.ludls.nic.In
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3

like “garnet, ilmenite and rutile etc., so as to have a comprehensive

assessment of the mining of major minerals.

r8

observed as follows:

The Division Bench has also taken note of the said fact and

Committee, a&ong i documents, if
any, within ﬁiﬁ%ﬁ from oday. It is also
made clear that it would also be open to the
' " partles§hagejn, to

the Committee, within the time speciﬁed above.

On receipt of such representations, the Committee

o




_2h

hitp:
pﬂwww‘]"’dls-nic,ln

4

d shall examine th

necessary enquiries and investigate and if

sary, by serving approp
ed, and file a report before the

concerne e issues, by making

neces riate notices on the

parties concern

State Government for necessary action, as

expeditiously as poss:ble

guﬁu

nces, in view

In ;;gg Jr@;@‘mgta
%%:%o . fre

overnment,

as directed by thrs oart=py g er. O t
of such re m ﬁ e

PO
Government to




5

Eh M/s V.V. Mineral and M/s Transworld Garnet India Pvt Lt

filed Writ Petitions in W.P.Nos.16716 and 19641 of 2014, Both the Writ
Petitions were taken together for hearing and the learned Single Judge

of this Court displaced Mr.Gangandeep Singh Bedi from the

Chairmanship of the Compitteewand appomted Mr.Vinod Kumar

Sharma, (former Jud g}og‘ﬂlgﬁ\ %géu@ gf u;@a% gd Haryana) and the

retired Judge of

g{tﬁg ommlttee only

insofar as Pet'

g e
%@;m

order in both the writ petitions lﬁl‘ﬁdﬁlos‘e that findings have been

given as to the alleged. rlleal mining and admittedly the Special
Comrattes. i e 4@ P .%, has prepared

the Report and the copies of the same, have also been furnished to

the respective learned counsel appearing for the parties.

P/iwww judis.nic.in

”?5-,.



public Interest Litigatie_n o

y G.Victor Rajamanickam and by

the
 was filed b

suo-motu

6. the petitioner had withdrawn the DI‘OCGEdings
il ,2016, .
sk d by him, was treated as suo-moty Public

file

and the Writ petition,

Interest

12.

suo-motu Public by order dated

28.01.2016,

IR I

13,

e Hon'ble First Bench_of this Court (Hon'ble Mr.Jusice
>anjay “ ' PMr§Justice Pushpa
Sathyanarayana) gl

dated 28.01.2016 had  appointed

http:.'lew.]udIs.nic.ln



- of Tuticorinf s~y

Thoothukudi with a funhm

prohibited and transport licenses.nat.

| Saed and therefore, there could
be no issue of o\goﬁelabga@ -- inerals and he also

e

submits that t f‘gf*p &

from the port

actually ;

Excise, Chennai and (il *=Ghg dambaranar Port Trust,

g”mm cause title,
P2¥017 and an

Order has been passed and the relevant portion of the order, is

extracted hereunder:

p:ﬂwww.judis.nic.ln




wg, It IS po:nted out that through out
| area Of Tamil Nadu, beach sand
w tide and high tide sea ways,
minerals, viz., Garnet,

coasta

mineral by lo

produce different

will
cjll .., e and Monazite

Ilememte, R” Ll

22.07.2016, ; )
Q% {%a& ‘{’fke@note of the

aspect of
m
onozrte mining and ob
served that

licy -frad

Th

We learned Additional
ould submit that the

Solicitor Genera/
d

http./
!WWW-JUdIs.nIc.in

_______

a,
o
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9
Central Government alone has the right to

grant permission for Monozite mining and as
on date, no such permission was granted.
Having regard to the h)’gh value of the
mineral Monozite, which is a rare metal and

considered as qu.rte valuable and could be
i, in nuclear

used as a gepi cetgvﬂt @[ J[J é

Y

powe QE@Igf.’I n, th Centraﬁ

ment

5. In the ligh

% . on, we feel
it appropriate to s'@?%ﬁ oHDWi g

/) The Speaal Team constltuted by the State

Experts from Atomic Minerals Directorate

(AMD)  for  Exploration and  Research,

Mvrsewt judis.nic.in
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Hyderabad and the Indian Bureau of Mines
(IBM), Chennai to the coastal area of the

above said four Districts to collect the samples

of raw material from sand mining and make an
assessment of the ava:labmty of minera/

Etﬁ L}ﬂfre

Monozite apa g\ ve report

' e

hetter dafe%ﬁ‘“s@‘“} 5

Gov
€rnment, to frequently cond
‘3:._‘ \- S

ursuant to
he State
uct patrolling

#/ Histrict§ of
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iv) The Assistant Commissioners of Customs,
Tuticorin and Chennaj (impleaded as party
respondents vide-ordér dated 21.11.2016) are
directed to furnish the details of quantity of

Monozite amd™ ?ﬁafh migerals, viz.,

Gar -,v Il@pgrte Rutile, Sfll:ﬂﬁ%njte, ircon,

conducted an enquiry and

submitted a detailed Reﬁ?&@m@op‘)}ﬁe said Report was also

directed to be furnished to the respective_learned counsel appearing

for the paﬁWE

report.

Iso@ @ Pw:t& copies of such
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18. The prayer in W.P.N0.1592 of 2015, which was converteq

into a suo-motu Public Interest Litigation, is for issuance of a writ of
mandamus directing investigation by a special investigation. team to

probe illegal beach sand mining in the coastal districts of Tamil Nadu

and to bring the offenders to_juskice.as

. a,-'nt*-""::'.: AT %» %l..g @ f
fit. & & v ot

Bht ofthefactthat the

12.12.2013 ;passed in W.P.(MD)Nos.5549 of 201

'! the aforesaid

P Court is of the

0t Public Interest Litigation

covers not only “Monozm@@ aﬂ&g

other Beach Sand Minerals

especially with regard to the alleged illegal minin ; transportation and
other alleged |ti¥. ‘ B COp 1 .
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&
20. It i i

lD:HWW.]udls.nic.in

IS also to be pointed at this juncture that the

submlSSlonS made by the learned Amicus-Curiae is in respect of all the

Beach Sand Minerals and in the

light of the doubt expressed by
Mr.Srinath Sridevan,

learned counsel, this Court is constrained to pass
the present order for clarificatigp,me

¥ (N.s.s.3.)
#2019

sr

Note: Registry is l é
order in website an ‘

at liberty to file certified copy of
the order and it shall be paid

3= OPY
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' M. SATHYANARAYANAN .
AND =

N. SESHASAYEE,J.,

sr

i
¥

hittp:/fwvess judis.nic.in
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MINISTRY OF MINES
NOTIFICATION
New Delhi, the 20th February, 2019

GS.R. 134(E).—In exercise of the powers conferred under Secti i :
: on 11B of the Min and Mineral
(Development and Regulation) Act, 1957 (67 of 1957) and rule 36 of the Atomic Minerals C:r?cession lgflrlesi

al Government hereby makes the following amendments further to amend the Atomic Minerals

2016, the Centr
Concession Rules, 2016, namely:-

(1) These rules may be called the Atomic Minerals Concession (Second Amendment) Rules, 2019.

cation in the Official Gazette.
Schedule A, the following Schedule shall be

2.
(2) They shall come into force on the date of their publi

3 In the Atomic Minerals Concession Rules, 2016, for

sﬁbstituted. namely:-

e
1. Beryl and other beryllium - bearing minerals | 0.1% BeO (1000 ppm BeO) of the rock or 10kg/tonne Beryl
in excavated material.

except brine (200 ppm Li, ie.

__.__.—____________.__-f———,-’—
2, Lithium bearing minerals 0.5% (5000 ppm) Li20 in ore,
200 g/tonne Li).
_____./‘
3. Minerals of the ‘rare earths' group containing | 60 ppm U505 and/or 250 ppm ThO, in ore.
uranium and thorium
4. Niobium-bearing minerals 100 ppm (Nb+Ta) 0Os (100 g/tonne) in ore.

hatic ores | 60 ppm U404 in ore.

5. Phosphorites  and other phosp
containing uranium
6. Pitchblende and other uranium ores 60 ppm UsOg in OTE, except in Singhbhum Shear zone in
Jharkhand where the threshold value will be 150 ppm U303
in ore.

= of titanjum-bearing Tminerals occurring in hard rock,

7. Titanium bearing mi In case © ]
60 ppm UsOs and/or 250 ppm ThO; 1 the rock.

rutile and leucoxene)

All cases of titanium-bearing minerals occurring ifl Bea_ch
Sand Minerals and other placer deposits in association w:t_h
monazite are notified as above threshold (i.e. the Lhrcsl}oId is
0.00% monazite in Total Heavy Minerals), irrespectivé of

monazite grade.
Ta+Nb), Os (100 g/tonne) in ore.

nerals and ores (ilmenite,

N e
L Tantalum-bearing minerals 100 ppm (
: Uramiferousallanite, monazite and _other | 60 ppm U505 and/or 250 PP ThO,
e All cases of Beach Sand Minerals and other placer deposits
in association with monazite are noﬁﬁe_d as above threshold
(ie the threshold is 0.00% monazite 10 Total Heavy
Minerals), jrrespective of monazite grade.

. I
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10. Uranium bearing tailings left over from ores | 60 ppm U,04 and/or 250 ppm ThO;.
after extraction of copper and gold, ilmenite
and other titanium ores. - 2 - - —

11. Zirconium bearing minerals and ores All cases of zirconium -bearing m“’e",ﬂs _occumnm
including zircon. Sand Minerals and other placer deposits in association with

monazite are notified as above threshold (i.e. the threshold is

0.00% monazite in Total Heavy Minerals), irrespective of
, monazite grade.

In other cases, zircon containing less than 2000 ppm of

Hafnium. ‘

12. Beach Sand Minerals i.e. economic heavy | All cases of Beach Sand Minerals and other placer deposits
minerals found in the teri or beach sand, | in association with monazite are notified as above threshold
which include ilmenite, rutile, leucoxene, | (i.e. the threshold is 0.00% monazite in Total Heavy
gamet, monazite, zircon and sillimanite. Minerals), irrespective of monazite grade.

[F. No. 1/1/2019-M.VT]
NIRANJAN KUMAR SINGH, Jt. Secy.

[t uw:' =31
e L4
—

The Atomic.hﬁnera] Concession Rules, 2016 were
Part I, Section 3, Sub-section (i), vide notification
last amended vide notification number G.S.R No.1

published in the Gazette

of India, E i
number G.S.R. 677(E), Oy o

dated 11* July, 2016 and

26 (E) dated the 19 February, 2019,

nting at Government of India Press.‘ Rit_lg Road, Mayapuri. New Dois
Uploaded by Dte. of Prnong o the Contraller of Publications, Delhi-110054,  *\1i-1100g3

. Di
Bxh..gi!al’y | [,



Industries (MMD.1) Department,
-_Secretarlat, chennai-600 009:
Phone : 044-2567 1383
Fax 1 044-2567 0822

. E-mall : lngggg@tn.gov.m

URUGANANDAM, I AS.

THIRU.N M _ =
pRINCIPAL SECRETARY TO

sub: Industrles DePartrnent - Mlnes and Minerals - Major.

- Minerals - ‘Beach Sand Minerals = Trunelveli District -

Radhapuram Taluk .- Irukkanthuran Vll[age - S.F.No.
(Eastern part) — Over an extent of 0.0 ‘hectares - of

~ patta land - Mining lease granted 0 TleVMmerai
2016 framed -

‘ Atomic Minerals -Concession ules,

** Threshold. value prescribed -for Atomic Mlnerals - Atomic

. Minerals Concession (Second Amendment). ‘Rules, 2019 ~
‘Threshold value -amended - Premature Termination of
ning Leases —. Declsion taken by the Central

- existing Mi
Government under.Section 4A(1) of:the- MM(DR) Act, 1957
~ Issue of Show Cause Notice = Explanatlon cal!ed for -
Regardlng

Ref: 1.. Proceedings of the Dlrector of Geology and Mining. in
! ,'_Rc No 6393 MM?/ZODD dated 47, 03:2004.:

i3, €GM. proceedings ke No.5611/MM7/2011, dat‘e,d

o .oovniz 2012
3.'-iMInlstrv of Mlnes, Government of India Notn“ catlon
SR S R. 677(E), dated 11. 07 2016
Hon’ble Divlslon Bench of Madras ngh
27+ 03: 2017 ‘and 21:01: ;2019 In Suo= -Motu '
592 of 2015 and the connected matters

Govemment of . India, Notiﬂcatlpn

; 4. .‘Orders of the.

i Court, dated 2
PILW P. No 1

i'Mlnlstry nf Mlnes,

G.5.R. 126(E)r:¢ dat di19:02,2019.

.':Mlnlstry of Mlne L 3 nment of Indla, Notlﬂcatlon

G.S.Ry 134(E) dated 20 02 2019,

7. Minlstry of Mines, Government of 'India, Order in
- F.No. 1/1/2019-M VI, ¢ dated 01.03, 2019.

i ***** g |

In- the reference 1% clted, Tvl V.Vi aneral have'been granted. With a
mining |ease. for mining Garnet, Ilmenlte and . RUtIle over an extent of
5.00.0 hectares:. of Patta lands in..-S. F No. 545 [(Eastern:’ Part) f
Irukkanthural Village, Radhapuram Tallik, ﬂrunelvell Distrlct.for a peri iy
of 20 years under the provislons of the Mines: and Mlnera!s (Deve]og;e‘ﬁ




ct, 1957 and the: Mineral Concession Ru_les, 1960.. The
Act, : ,

and Regulations) 4 2005

ledse deed was executed on 11. 0

lon of
5 Were !ssued for lnclus
2. 1In the reference 2. cited orders

- azl
ite, Leucoxene, Zircon and Mon e Director of
‘tscl:u']r'::? 3 \?Mmeral in-the subject area vide proceedings. of th

03 2004
Geology and Mining In Rc. No 6393/MM7/2000, dated-17.

f India VIde Notlﬁcatlon

3. The ‘Ministry of Mlnes, Government o] B, “Atomic

5.0.N0.2356(E), dated 11.07.2016 made amendment to part-B,

Minerals” in the.First Schedule of Mines and Minerals (Development and -

Regulation) Act, 1957 by’ which a new entry, viz. No.12 was added which
provided as foiiows ~ .

oy - Beach sand minerals, '.‘the_t Is, economic heavy m‘lnerels
found In.the teri or-beach sands, which Include ilmenite, rutile,
leucoxene, garnet, monazite, '.-zlrcon and sillimanite »

4, The Ministry -of - Mmes, Government ‘of India wde Notlf' cation
G.S.R. 677(E), dated 11.07.2016 framed the Atomlc Minerals Concesslion
Rules, 2016 which came into force.on 11 07. 2016 Accordlng to Rule
2(1)(b) - of Atc;mlc Ml;e:nls Concesslon Rules 2018, “atomic minerals”
means minerals specified in Part—B of the First Sche >
as per ‘Rule 2(1)(C) of AMCR, 2015 “Beach Sa:;leM’:geigTSfC;wezzi
economic heavy minerals found in the ter] .or beach ‘sands, which Include

ilmenite, - rutile, Ieucoxene, garnet monaz:te zir
con ‘a
per Rule 2(1) {m) of AMCR, 2016 “’chresho!d’ nd slilimanite.  As

atomic mineral, specified. as .percentage- Of"il:l:htmz?n:htha grade of
substances contalned -in' the _ore, .to" be. spedified: ang e prescribed
Department from time to: time In Schedule A as the th e

the particular atomic mlneralolccumng as such o5 4 reshold value for
or: more m!nerals Whereas,‘ schedule A of A Ssociation With one

tomic:
Rules, 2016, prescribes partictilars of threshold " Minerajs Concession
¢ minerals,

alue
The" threshold value was prescr!bed as 0,759 i naf::eatgmi
Minerals, In the case of Zirconlum bearing - minera n T°tal Hea

Is a
ercon occurring In Beach Sand Mlnerais in associatigp: VJ;Sh Sr Including
Unazlt
5. Rule 3(1), of AMCR 2016 stlpulates that: ‘thes
only to mlneral concessions relating to atomic mine les shay apply

in. assocnatlon with one or more other minera15 ing 3
:t:ch atomnic minerals is. equal to or more than the. thprohjdl d the gr'-z ds:cr;
Rule. 3(2) of . AMCR, ‘2016, Mineral Connesslo NS Fage old vajya. As p.-p
Minerals, where the: .grade of atomic minerals contaj ineq i’ti 9 to er
than the. threshold value wlll be governed by

the Drov]s] Ohs O:I"e 1S less

te In the mining lease granted.



3

d Hydrocarbons Energy Minerals) Concesslon Rules
r Rulg 4 (5)(b) of AMCR, 2016, If the grade o;’
al to or above the threshold value, then a mining
by the State Government only In accordance with
f mineral concessions relating to atomic minerals
any or Corporation owned or controlled by.th'e
d by the provisions of Rule 3(1), 4 (5) (b), 5 and

(Other than Atomic an
2016 In force. As pe
atomic minerals is equ
|aase shall be granted
these rules, Granting o
to a Government Comp
Government are goveme
& of AMCR, 2016.

6. ‘Whereas, in exercise of thé_ powe
of the Mines and Minerals (Development an
Rule 36 of the AMCR, 2016, the Central Gavernme
2016 vide G.S.R. 134(E) dated 20%" February, 20
Minerals Concession (Second Amendment) Rules,
Schedule A of the AMCR, 2016 prescribing the pa
value for atomic minerals has been substituted b
Amendment to AMC

rs conferred under Section 11B
d Regulation) Act, 1957 and
nt has amended AMCR,
19 called the Atomic
2019. Whereas, the
rticulars of threshold
y the Second

R, 2016 vide G.S.R. 134(E) dated 20t February:

2019, and the threshold values for:

minerals and Ores (Iimenite, Rutile and

(1) Titanium bearing
Leucoxene);

(i) Uraniferousalian

jte, monazite and other thorlum minerals;

(i) ZIrconium bearing minerals and ores including zlrcon;

{iv) Beach Sand Minerals I.e. economic heavy minerals found in the

teri or beach sand, which include Iimenite, Rutile, Leucoxene,
Gamet, Monazite, ZIrcon and Sillimanite; i

nd- other placer deposits In

occurring In Beach Sand Minerals 2@ .
bove threshold (l.e. the

assoclation with monazite are notified as 2 reshold (L.
threshold is 0.00% monazite In Total Heavy Minerals), frrespective

of monazite grade.
of the above amen ~ _ chedule A of Atomic
sting Mineral Concessions of

jon Rules; 2016,
the threshold value. As a consequence of
for Beach Sand Minerals

mining operations

n of pe carried out by Central
state Gnvernment Cqmpanies/(:orporations owned oOF

y it as stipulated under Rule 3(1), 4(5)(b), 5 and 6 of the

Is concession Rules, 2016..

7. In view
Minerals Concess
Beach Sand Minerals ar

Atomic Minera

Leucoxene, Monazite, ZIrcon,
up of assoclated minerals with
and other placer deposits, the

that. Monazite being the primary

Iimenite, Rutlle,
. pccur as a gro
in ‘Beach Sands
f the opinion

sillimanit
varying conc
central Gove

entration .
mment Is ©

- b
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source of Thorlum and Rare Earth, occurring Jn assoclation with Beach
Sand Minerals, any.loss or leakage of Monazite or Zircon du_e to mineral
processing or handling of Beach Sand. Minerals will be slgnlficant loss to
the Country, besides affecting National Securlty, In view of protecting
and conserving the critical elements viz. Rare Earths, Thorium, Zirconium

-and "Hafnlum occurring In Beach ‘Sand Minerals towards meeting the

future strategic needs,the Central Government is of the opinion that it Is
expedient to regulate the mines & mineral development and conservation
of Beach Sand Mineral resources,

9. In view of the facts-and clrcumstances stated above, In exercise
of the powers conferred under Section 4A(1) of the Mines and Minerals
(Development and Regulation) ‘Act, 1957, the Central Government, after
consultation with the State Governments decided vide order dated

order dated 21,01.2019 In the 'Suo_IVISIon Bench of
it clear that Slo-Moty Public Interect -

g unlawfy)

to shclnir' Lé;ﬁg; t::.; o oS stated above you etvites
Tvl.V.V.Mineral for tc;m::; tlga mining [easé' Qraii :dhel_reby directed

it &8 arnet, n fay
Luecoxene, Zircon and Monazlte “oyer anllmemte’ Rutile, sy r:::;:.t:f
Patta lan_ds in S.F. No, 545 (Eastern Part) o of 5, hectares .
Radhapuram Taluk, Tirunelvel District, vide Irukka urst
should not be Prematurely . terminateq u ; ferenca FE 2 ani!lage
MM(DR) Act, 1957 and to send your exp];n n ection: 4 - cited
date of recelpt of this notice, atlon Within 15 (1) of the




-

T g

12, As prescribed u/s 4A(3) of the MM(DR) Act, 1957, opportunity
of hearing Is to be offered and accordingly, you are hereby directed to
appear In person before the undersigned on 22.07.2019 at 05.30 P.M.
falling which 1t will be construed that you have no remarks to offer and
the matter will be decided based on the avallable records.

13, Coples of Notifications dated 19.02.2019 and 20.02.2019 along
with a copy of Order In F.No.1/1/2019-M.v1, dated 01.03.2019 of the
Ministry of Mines, Government of India are enclosed for your reference.

14, The recelbt of this notice may be acknowledged by return of

post.
I
[T
(N R GANANDAM)
PRINCIPAL SECRETARY TO GOVERNMENT
To

Tvl. V.V, Mineral
Keeralkaranthattyu,

Tisayanvillai, g
Tirunelvell District-627657 (w.e.).

Copy fo: |
1. The Director of Geology and errllng, chennal - 32.

5. The District Collector; Tirunelvell. -

3. The Director, atomic  Minerals Directorate, Begumpet;

Hyderabad.

4. The Reglonal Controller of Mines, IBM, Chennal. '
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W.P.(MD) No.2671 and 9183 of 2013

BEFORE THE MADURAI BENCH OF MADRAS HIGH COURT
DATED: 26.09.2019
CORAM:

THE HONOURABLE MR. JUSTICE M.GOVINDARAJ

S. Valkundara]an**t é&

ﬁ”

Keeraika ranth Sttu ﬁﬁfi

Ahd
‘] Ay
k
A
“wﬁe
el

il
—
S

1 etitioner in bp-
V?A":’ wg

.
wn

T

e

The Secretary, =
Government of Indi
Department of Atom
Anusakthi Bhavan, .
C.S.M.Marg B
Mumbai. Qligf[::frf}w. Respo r,gﬂﬁ;é:t in both W.Ps -

PRAYER in W. P(MD) N0.2671/2019: Writ Petition flled under Article 226 of

"vﬁr‘*‘

the Constltutton of Indla fonguancﬁ rit gcn‘ E‘Mapdamus directing the

respondent to conélderjthe Fpetl’cloner‘a—\s“,a’ppllcatlon in accordance with law
in the application of the petitioner dated

and to pass suitable order
27.08.2012 in accordance with the existing rules and regulations within a

time stipulated by this Hon'ble Court.
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W.P.(MD) No.2671 and 9183 of 29y, |

PRAYER in W.P.(MD).N0.9183/2019: writ Petition filed under Article 226

the Constitution o

calling for the records relating to the Department of Atomic Energy Letter

No.7/3(10)/2011- PSU/3156 dated 04.03. 2013 of the Department of Atomjc

Energy and quash the same and directithe respondent to grant the license
for cracking monﬁélt’g’ﬁm the petltloners appllcatlon ﬁ_dated 27.08.2012 ang

For Pegft éne
| e Mr.R.Manivannan
For Respon Mrs.L.Victoria Gowri |

CentraL Govtq Semor Pane

W.P.(MD).No irect the respondent to

consider the petitioner's

ma@%%ca ion~in accordance with law and to pass
T

suitable order in the applrc‘atlon?oﬁwthewpetltioner dated 27.08.2012 i

accordance with the existing rules and regulations

2/10
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f India for issuance of Writ of Certiorarified Mandamys |



W.P.(MD) No.2671 and 9183 of 2013

t 2.According to the petitioner, they are carrying on trade in minor
|

. minerals and he applied for grant of license for producing Rare Earth Oxides
n W, erecking monezite: While DFOCESslnga the monomde the by-products of

the respondent.ﬁ he p chss will be monltorede;t’\the Officer of the

& o,
"z

respondent and the

\

iégﬁ J""{g

and technlcal‘ Staf ’

B,

ant

p

~J

e
e N et T
3.The learned counsel’“‘?b’r?fl'fi’f‘éf’etltlonérff&%ﬁld contend that as per the

notification issued by the respondent, dated 16 12 2013, the Government

YY) A\
I55|o -to the“petn ner to
has accorded permk s %%J

Therefore, according to hlm, petitioner's appllcatlon could be considered in

accordance with the above development.

3/10
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W.P.(MD) No.2671 and 914 of 2044

. g . |

tral Govern e;ggmalone has the right to grant any
to the same, the Centr Oy w

' iy, . . |
e Eﬁfmg 3 %’1 re fgo ref.t %re LS no questlon of granting
permission for mono @ |

%%
&&

» 4

e o lating
T the rela
numbers 2 and |temm1;1u. ber;wzwg_&gﬁﬁth entries

pirel shall be
thereto, the followmg"ﬂtem?mumbema d ‘entries

su bstituted namely

4 R L Y " Al V 4% o y
LA ( .
b ;," | Al . o
v &, e f../ LN ; B

- —d..

| |
(l)Productlon and separation or enrichment of specia

fissionable Material as follows:

)Plutonium-239

4/10
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_ 9183 of 2013

ii)Uranium 233, Uranium enriched to the isotopes 235

or 433

iii)Neptunium

ing..one or more of the

iv)Inrfched Botto
o

iv)Alpha emlttlngm@g{o nucllds havmg half life of 10

-

%‘}"g\ {;‘“ c_'” "*“2. 3 g_\

days or more

3)0peratlon of the following facilities:
T X 71
% X 'j’ i d ,_ .._,:- f’ ‘—\i h %" @ \
VvV ' Q ng ] |

6.After this notification, the petltloner has submltted his application in

“{""

L WA
IEEEER EX AR AR

Form A, dated 27.08.2012 and he sought for processing Rare Earth oxides

Plant and Zircon Power Plant. This request was acceded by the Ministry of

5/10
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W.P(MD No.267¢ and 9183 of
2y

Special Economic Zone for Mineral and Mmera| base
I to set up a
petitioner

ambalpuram Village, Radhapuram Talyk, TirUnE{v!'
in Thiruv
products |

equest of the Petitioney
ondent has_rejected. the req
However, the resp o~

1
he sald ordeé
04.03.2013. para 5 oft o

}3“’*1 -
Y

g~ ﬁ%”.:
reads ‘as ugldfr

# e

_th §

programme/appllcatlon 'of' the’
substanhal risks of loss,
separatedwradmi:actl e
thorium"?in'*

coun‘try gives rise to
leakage and seepage of these

hen7lcal forms of uramum and
p"OCEISS “of transportatlon,
ks due to radiatio

he: handtng and

N, to the general public,

and  commercially-motivated
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W.P.(MD) No.2671 and 9183 of 2013

rare earth chlorides/compounds are too high and
completely avoidable. In these circumstances, the
Department of Atomic Energy, under the provisions of
Atomic Energy Act, 1962, and the Atomic Energy
(Working of Mines, Min smg;'ndgm!m-landmg of Prescribed
Substances) Rules 1984% and (the G%n%nt of India's

overall poli g s for industrial development,#mrestrnctmg
Y,

Govgrn ~‘r{:;%".a

discussio ,

oo
to be ln

7./—"\ccordiin“'= 0 the petiti ina of /al granted to him

, the authorities can

passi

— o e e o

o 4 g g 1 ""T“ #] LN 7 N

T ¢ ;’ ¥ 2 “:‘ F oy k F N 3

& W § e B, A i
- I J

9
L

within a limited time frame specmed by this Court, he will restnct his prayer

to that effect.

8.1t is no doubt that the Government is the ultimate authority to take

— als i ical
a policy decision as to whether permit the radioactive materials in chemi
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W.R.MD) N, 0.2671 nd ggg,
of 201
form of thorrum and uranium to be stored by the Public g

€ctor .
or pfl\late
Sector.

terials whiﬁh

are radloactlve Materiz|g ang

&é o
lakhs of peoplé‘y **The, fore, ina sensmve matter like th|s

consider the representatuon*f

¥ L Order
fsame or to n!1 gllfv ;ts previous

hﬂp:flwww.judls.nfc.in



~Gly~

W.P.(MD) No.2671 and 9183 of 2013

11.In view of the above discussion, a direction is given to the

respondent to consider the appll_ ytion..of the petitioner, dated 27.08.2012,

in the light of all t{ges”r%le\éantémaagtertalgs f“ndwggpass appropriate orders in

Internet: Ye

VS
To:

The Secretary,
Government of India,
Department of Atomic Energy,w

Lt e

Anusakthi Bhavan, _
% :““"‘f_‘{‘w.;«‘... b S 3
C.S.M-Marg 5 Fo 1 gj“gg T o w.,%‘«.,
Mumbai. .
e % T2 C 7
f g % §
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W.P(MD)Nos.3178, 3181, 3182, 3183, 3183, 3184, 3185,
3186, 3187, 3188, 3189, 3191 and 3193 of 2020

: 13
BEFORE THE MADURAI BENCH OF MADRAS HIGH COUR
DATED : 17.03.2020°

CORAM:
g R T
THE HONOURAB[?%Z Tﬁm JUS{FICE»C‘FKAQHIKEYAN
A ﬁm,& e Uy
#, 85, 3186, 3187, 3188, 3189,
3178 3181 3182, 3183, 3184, 3185,
RN r L ,@%191 and 3193 of 202 P

and

-y
.f’ e‘f‘e. »?S&ii",

Industrles (MMD. 2) w Tl k P
Secretariat, Fort St, Geor 'y, %ﬁ G
Chennai 600 009,

records of the r%{s
and quash the sa

nde Ln-
o |

For Petitioner : Mr. ngsly Solomon J.
For Respondent :Mrs.J, Padmavathidevi
Special Government Pleader




COMMON ORDER

These Writ petltlons have been filed in the natyre of Cert;
Orarj

fieg

Mandamus seeking a dlrectlon to call for the records of.the responden;

o

Name,

it Departmem of the
ﬁ,:?. o ': -‘.
¢ | Nadu‘incet :
State of Tami a§u ‘incle tf;“,quO 1261/ MMD- 2/9019 2f dated 31.01.202¢ and

Sna & —
; SeQretary ega th Govemment after stating



D)Nos.3178 2. 3183, 3183, 3184, 3185
86, 318 9. 3191 and 3193 of 2020

3 The show cause notice, issued as stated above, under Section 4A(1)

of the Mines and Minerals (Development and Regulation) Act 1957, had stated

that the Central Government after consultation with the State Government had

g e

decided by order dated Ol 03. 2019 to regﬁlgi‘;é%quarrymg mines and minerals

€;,L0 'prematurely terminate all

ction in accordance wit'
‘&#m h}

cessaiy a

the Registrar General, Madras nghﬁGﬂg-rt i onnectloxﬁﬁ

% i
Beach Sand Minerals and the saLd_VPILM t111 d;n before a Division Bench
HTTHT % 3

of the Madras High Court. It had also been observed that the said Division

———-

Bench by orderadatedEfZ’{ 9_%42?
i

|
A /4B
should take effectlve stéps as a po

174vhad (ﬁardere%f that E%Qt,rhl Government

sionl and'regula”te the process of

licy dect

nse in respect of the mineral Monazite. It was also

mining and restrict the lice

:sion Bench related to and also covered Beach

stated that the order of the Divis

3/10
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.:th

W.P(MD)Nos.3178, 3181 3182, 3

3183 3183
3186, 3187, 3188, 3189, 319, - and 331;%4 31
202

to unauthorised/illegal extraction of m
d partlcularly
Sand Minerals an

erals,
tation and other associated alleged illegal and unlawfy] activitje
transpor

4.In the show cause notice, it has been stated that the writ

herein has been mdulglgg iff Msuch alleged ;ugu;honsed/lllegal eXtraction of

5y

&
b P
activities. Undef theseouf%’“ umstances by

petlthI’] er

!
,,\x 3
o

minerals, transportaﬁon

&

x*ft’

) 3

was directed }%ﬁow
i

petitioner Tv] ViV.

&
hectares of patt i"“lan,

Taluk, Tlrunel%% i

ea{ned Special Government
-

The petitioner was
called upon tq gkv §arﬁ'

‘ g’ lana‘élonﬁ W1thm 15 cﬁlmmi s*a
»‘%

ﬁthher Opportumty =
Personal hearing vyas" granted’ T"”}

O 22.07.2019. Today jt iq 17:03.2020. The petitioner has neither replied o ¢

4/10
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3186, 3187, 3188, 3189, 3191 and 3193 of 2020

5.The learned counsel for the petitioner states that he has given a
representation seeking copies of documents as a precondition for appearance.
He had sent a representation on 22.07.2019, which has been issued by the

Manager, namely K.Nithya Kalyani and had sought for as many as four

§

t‘

B'i

ey

~g-‘!
el

.

were sought as bc g ss:énual to re”pl

e

%ﬁ

iy w«qxg:ﬂ,"

s : -
Government has stated that t{ge notlces were 1ssuedi to the petitioner seeking

i f“‘“ Q:JM(N%

feply and also offering personal hearing and it was further noted that the

w W VY E LA s T i 9 T ;
petitioner had not P,! F_%ll‘l had alsg mleplleg to the show cause notice,

dfha
AE’ L J I

but had sought certam décuments to be provnded It was thereafter, stated that

the request for provision of documents has been examined by the Government

and it was stated that the requisite documents were confidential in nature and

5/10
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W.P(MD)Nos.3178, 3181, 3182, 3183, 3183, 315,
mw%
20
uments were prohibited under Section 8(1)(a) of the Righ

disclosure of the doc

To Information Act 2005. A further opportunity for appearance was gjyey, and

the date was fixed on 21.02.2020 at 04.30 pm.

ol r i ”'%“u‘?: ~]a1
7.The learned coutise f;%r ithe @ag,eglt%;gnéz Glgm that the documeng,

iy,

ey Y i 9 oy

. o —_— 2 T . "“fu"
sought were ne1thel'ébllﬁident§al nor prohibited do.%%leqﬁ;e%g
e A #5

#

168 Of@docurﬁe@}g It has not been
T _

stated in what manner%iﬁi e M | i
he AT . .
\%P%gwne%sﬁmdwed by.fion furnishing of such

il
document S
S. The relevancy of such d ﬁfﬁéﬁzflave th
N T oy Lavenot been stated.
CTOHT A

: C i""“‘"”'\ /.31?““"'*-\3:1‘ s T —
% }W" e EPrOVI'S,l_?n of these ‘documents can be

stated to be 3 . A sH J % \ WA
Prerequisite or precendie e’ &4 1 -‘
quisite or preconditiog even for personal appearance. The

Petitioner can ve
ry we i
Il appear in person before the respondent and explain t0

him the relevanc n
of
Y of the documents, He neither appeared before the respondent

6/10
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person. The respo

D)Nos.31 181 2,3 3183, 3184, 3185

3186, 3187, 3188, 3189, 3191 and 3193 of 2020

por had he replied to the show cause notice, but states that unless the copies of

the documents are given, he would neither apbear nor give reply. The conduct

of the petitioner has to be condemned.

e
=

10.The petltmner@**i"f he i3 nat)

“t-‘i““

1pyol edwin any illegal unlawful

i |
iy, ? A b
e b ﬁ »«em \W

activities as stated@m the SESW cause notice, should hawe/ Wwith due respect to
f "J é *Pﬂﬂi\f @

"%;fsg%,”
the petltlonel or to“\wha ver organisation he is ruﬁ?lmg%appea%fd before the

am“?’%

f law is applicable to every mdlv,g,g%ral “The rule of law

e, ;’h
f;}a e ]

duf“jf cast on the

|

no heSItatl on in

7326/MMD.2/2019-2,

7322/MMD.2/2019-2, 7336/MMD 2/20‘1:92 ::«% 7329/MMD-2/2019-2,

t ?f‘ m; g‘, 4 h}’i &.

7337/MMD.2/2019-3  and 7340/MMD.2/2019-3 all dated 31.01.2020

. ~r ”’““'“"ﬁ 4 b 4
respectively. & 1 / ,JWM{ ' p {j‘? 1 At
?gf '8 W3 § AW S U |

pear before the respondent in

=

11.The petitioner is directed to ap

ndent is also directed to issue a fresh show cause notice

7110

Y
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W.P(MD)Nos.3178, 3181, 3182, 3183, 3183 3184

3185
3186, 3187, 3188, 3189, 3191 and 3793 of 2025

fixi date and time for appearance of the petitioner. On that particy]q, date
1IXing a date ¢

and time, the petitioner should appear and he may explain relevancy of the
documents which he seeks and thereafter, the respondent may hear the

petitioner with respect to the averments in the show cause notice and proceed
S b ]

%
further. If the petitioner doesHot ggoggrlﬁespond%the respondent is at liberty
s e

€ 1y
ineral activity whet%r f;}iey afe%subsmtmg Or not,
' i

i

to cancel any licenf(’gny

1in commumcates seekmg postponéf. ent’ of

%
when suo motu WPN0159

n“f 3 T}ﬂw

\ L%

consideration of g Hon'ble Divisio

n Bench ét the Prin‘cipal Seat.

13. Wlt}% a‘bo@ duectlons gthese“ ert Petltlons are dlsmlssed with

costs of Rs.10 00(?/— %upees Ten

ﬁiousand onl\) for each writ petmon totally
Rs.1,20,000/-

(Rupees One Lakh and Twenty Thousand only).  Connected

M1scellaneous Petitiong are dismissed
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D, 3 82 3183, 3184, 3185
1 3193 of 2020

14.The petitioner is directed to pay a sum of Rs.30,000/- (Rupees
Thirty Thousand only) to the Dean, Government General Hospital,

Thoothukudi, a sum of Rs.30,000/-(Rupees Thirty Thousand only) to the Dean,

Government Hospital, Tirunelveli, a sum of Rs.30,000/-(Rupees Thirty

A
Thousand only) to the Dean*ﬁ'Govemmen@liospl?”lmS1vagangal and a sum of
4

i
@F
& \] ~

Rs.30,000/- (Rupee ‘fTh:lrty gj&lousand only)to the%\an* Govemment Medical
G p fff?, ffm ‘»\

Hospital, Madurai“} totally Rs.1,20,000/-(Rupees @ng Dakh_ and Twenty

[0

Thousand onl§0 for ﬁ;

i -
W.P.No.1592/of “pending before the Principal Be‘ h and for delaying

=y 55

e

-
mg these writ petitions before this:C urt wfgen suo motu

e .

would benefit by such amount ry ostswshiiould be paid on or before
~f o5 e

= N S

27.03.2020.

I V(i zozo

5, \3

Index :Yes/No
Internet : Yes / No

rmk

Note : (1)Copy of the order to be marked Registrar (Judicial), Madras High
Court for placing the order before the Hon'ble Division Bench, which is

dealing with W.P.No.1592 of 2015. ..(pto)

. 910
Sl judis nic.in




W.P(MD)Nos.3178, 3181, 3182, 3183, 3183, 3184, 3155
3186, 3187, 3188, 3189, 3191 and 3193 of 2075

(2) The learned counsel for the petitioner may address a leltter to }.{egistrar
(Judicial) for reporting compliance. If no such letter is Fecelv.ed by
31.03.2020, Registrar (Judicial) may circulate a note for consideration on
01.04.2020 so that further orders for recovery of costs may be passed.

g
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o5 i et
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W.P(MD)Nos.3178, 181, 3182, 3183, 3183, 3184, 3185,
° MWM

C.V.KARTHIKEYAN.J,

rmk

W.P(MD)Nos.3178, 3181, 3182, 3183, 3183, 3184,
185, 3186, 3187, 3188, 3189, 3191 anid'3193 of 2020
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